
NAI'IONAL COMPANY I-AW TRIBUNAL
MUN,IBAI BENCH. MUMBAI

C.P. No. 4sl/{MAH)/2017

CORAM Prescnt

NA\,I E OF THE PARTJES Giftingmind Industries Pvt. Ltd
v/.

ROC Pune

SECTION OF THE COMPANIES ACT: 252(3) of the Companies Act, 2013

aL1

SHRI B.S,V. PRAKASH KUMAR
MEMBER (J)

SHRI V, NALLASENAPATHY
MEMBER (T)

ATTENDENCE CUM ORDER SHEBI OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAI COMPAT.]Y LAW TzuBUNAL ON 23.11.2O17

S. No. NAME DESIGNATION
^SIGNATURE

1 q. 
^^.p11.-. P.l*; o 

" 
,.

ORDER

CP No. 4s1l2s2(3)/NCLT/MB/MArU2017

For the Company Petition has been filed under Section 252(3) oI the

Companies Act 2013 instead of filing under 252(1) of the Companies Act, 2013

against strikin8 order passed by the Regishar of Companies (RoC), at request of the

Professional appearing on behalf of the Petitioner, this Petition is hereby dismissed

as withdrawn with liberty to the Petitioner to file aftesh under appropriate section

of law.
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